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counsel for Shri i.Le.Verme,
Advocate,
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Hon'ble Shri T.S.Oberoi,ﬂhmber(Jud{.)
The learned Counsel for the applicants filed certain K
documents including a circular No.39-2l/é7-SRI dated 6th
March ,1990 issued by the ifinistry of Communication,Governmeht
of India, tq all Heads of Circles/Telephone Districts, with

Copies to all Federations, all General Secretaries of

\ o recognised Unions etc,, andialso a telex bearing endorsement
No. AGT/206/90 dated 20th 4pril,1990, the perusal of which

shows that the directions have since been 1ssued by the

~ concerned authority. to finalise the matter 1n accoroancés
with the orcers contalned therein.
2. The learned proxy counsel for the respondents plcaded
that in v1ew of the above mentioned oroers, flled by the.
'»'appllcants themselves there 1s hardly any need for the
- contlnuatlon of the present OAs.

3.] B ‘The learneo counsel for the appllcants however, furthe

o urged that 1nzsplte'of pa551ng of the orders by the conqerne
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_éuthority; tha-Same héve‘not been'implemented so'far.

4, : i Ne have considered the two communlcatlons, referred

“to above and also the plea put-forth by the learned counsel

for the applicants and‘reply thereto by the learned counsel .
for theirespondents{ From the very nature of %he cases, it is

obvious that some more time would be required for the

‘ ;ombletion-of the process of Review action relating to the .

"‘matters such as denial of salary, dies-non, or disciplinary

caSes,'efc. as referred to in the circulars dated 6th Harch,
199 and of 20th April,1990. However, it would be desirable
if the matters are finalised by the respondents-in the light
of the directions contained in the sbove communications,

as early as possible, préferably within three months from
the date of receipt of a copy of this order, |

Se With tae above directions, the OAs are disposea

of with no order'as to costs,
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